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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

IN THE MATTER OF: 

Kumaresan Sooluran 

Aged about 44 Years, 

Kathivakkam, 

Ennore Thermal Station, 

Thiruvallur-600057. 

Chennai and others. 

SOUTHERN ZONE, CHENNAI 

STATUS 

Original Application No. 152 of 2023 (SZ) 

The Tamil Nadu Coastal Zone Management Authority, 
Rep by its Member Secretary, 

-Vs 

...Applicant(s) 

...Respondent(s) 

REPORT FILED BY THE 4th 

SECRETARY, TAMIL NADU STATE WETLAND AUTHORITY 
RESPONDENT/MEMBER 

I, Srinivas R.Reddy, S/o Late T. Ramachandran Reddy, aged about 59 years, working 
as the Principal Chief Conservator of Forests (Head of Forest Force) and Member 
Secretary, Tamil Nadu State Wetland Authority (FAC) at Panagal Maligai, Saidapet 
Chennai-600 015 do hereby solemnly affirm and sincercly state as follows: -

1. It is respectfully submitted that I am the 4th respondent herein and, as such I 
am well acquainted with the facts and circumstances of the case based on 

official records, and as such, authorized and competent to file this report. 

2. It is respectfully submitted that, this office functions as the nodal coordinating 
body to facilitate inter-departmental convergence and ensure compliance with 
the Hon'ble Tribunal's order and the objective to manage the invasive species. 

erincipal Chief Conservator of Forests and 
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3. It is respectfully submitted that the Ennore Creek area, where the ongoing 

control and management measures for the invasive Charru Mussel (Mytella 

strigata) are being undertaken, is not a notified wetland under the Wetlands 

(Conservation and Management) Rules, 2017. As per Rule 3 of the said Rules, 

the regulatory framework applies only to wetlands that are formally notificd 

by the State Government under these Rules. Therefore, the provisions of the 

Wetlands Rules, 2017 are not applicable in this case. The Tamil Nadu State 

Wetland Authority is coordinating these efforts in its capacity as the 

competent coordinating body for wetland-related matters. However, the 

present activities are being carried out in compliance with the directions of the 

Hon'ble Tribunal and through inter-departmental coordination though the 

area does not come under the regulatory scope of the Wetlands Rules. 

4. It is respectfully submitted that combating the invasive species is both 

scientifically challenging as well as a difficult task on the ground due to 

various factors. It is submitted that there is an inter-departmental joint effort 

which is being undertaken with numerous variables 

5. It is respectfully submitted that, in compliance with the directions of this 

Hon'ble Tribunal and in furtherance of the objectives relating to the control 
and management of the invasive Charru Mussel species in the Ennore Creek. 

this office has undertaken the responsibility to facilitate and coordinate the 
execution of three key components, namely: () Mapping of the invasive 
Charru Mussel, (ii) Implementation of eradication/control measures, and (ii) 
Exploring value addition opportunities for the invasive Charru Mussel. 

6. It is respectfully submitted that the task of mapping was assigned to the 
National Centre for Sustainable Coastal Management (hereinafter referred to 

as NCSCM), being the competent expert institution in this domain. The task 

of eradication/control of the invasive species and exploring value addition 

possibilitics of the invasive Charru Mussel was assigncd to Dr. M.G.R. 
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Fisheries College, Ponneri. Accordingly, NCSCM and Dr. M.G.R. Fisheries 

College, Ponneri, are at the forefront of operations to address the issue by 

providing sound technical expertise on the subject. 

7. It is respectfully submitted that this Hon'ble Tribunal, by its order dated 
09.07.2025, made the following observations (copy enclosed as Annexure-1 ): 

"3. In is pertinent to note that the desilting carried out by the Water 
Resources Department over a stretch of 1 200 meters was solely intended 

for the removal of fly ash (funded by the TANGEDCO) and not for 
addressing the issue of Charru Mussels. 

4. It was also submitted that the final report from the NCSCM on this 
matter is still awaited. It is important to point out that even afier more 
than two years, a concusive study has not yet been completed. All 
further actions are proposed to be taken based on the findings of this 
pending report. 

5. We only hope that the Member Secretary, Tamil Nadu State Wetland 

Authority, who appeared through Video Conference today, will take up 

the matter with the Government and come back with a feasible solution 

accompanied by a definite timeline for its implementation. 

6. Post the matter on 29.07.2025. 

8. It is respectfully submited that, in compliance with the above direction, this 
office issued letters to all the Respondents on 17.07.2025, requesting them to 

furnish a detailed status report on the atorementioned aspects. (Copy of the 
letter is enclosed as Annexure-2.) 
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9. It is respectfully submitted that Dr. M.G.R. Fisheries College, Ponneri, has 

undertaken a pilot study titled "Controlling the Spread of Invasive Mussel 

(Mytella strigata) in Dredged Areas of Ennore Creek." The study focuses on 

recurrence assessment, eradication strategies, and ecosystem restoration. Key 

activities include routine biological sampling to monitor plankton and benthic 

species diversity, observation of mussel bed formation and spread, 

Cxperimental translocation of native species to assess ccological interactions, 

and the development of a standardized eradication protocol. The study is 

expected to be completed by 31.10.2025, and its outcomes are anticipated to 

support environmentally sustainable and replicable strategies for the long 

term management of the invasive mussel. (Copy of the report is enclosed as 

Annexure-3.) 

10.It is respectfully submitted that the National Centre for Sustainable Coastal 

Management (NCSCM) has undertaken the mapping of the invasive Charru 

Mussel (Mytella strigata) in Ennore Creek area work is currently in progress 
and is being executed in three phases. Field surveys and participatory mapping 

have been completed across the affected regions, and GIS-based integration 
along with vulnerability assessIments are presently underway. A 

comprehensive action plan has been formulated, incorporating evidence 
based removal strategies, community engagement involving the local 

fishermen, and ecologically synchronized methods. The final phase, which 
includes stakeholder consultations and submission of the draft report, is 

scheduled for completion by September 2025. (Copy of the report is enclosed 
as Annexure-4.) 

11.It is respectfully submitted that, in addition to the above, dredging operations 
in the affected regions of Ennore Creek are currently being undertaken by the 
Water Resources Department (WRD), which is the competent and responsible 
authority for initiating necessary mcasures in this regard. As per the report 
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received from the National Centre for Sustainable Coastal Management 

(NCSCM), a hotspot identification study was conducted over a 24 km stretch, 

identifying areas with high, low, and no infestation of the invasive Charru 

Mussel. Based on this report., the WRD prepared a cost estimation proposal 

by dividing the stretch into six segments. The estimated costs for these 

segments are 70 crore, Z19 crore, 9 crore, 20.85 crore, 24 crore, and 7 

crore, covering key locations such as Ennore, Ash Pipeline Road, 

Puzhuthivakkam, Puzhuthivakkam-Kattupalli, Kalanji, and the Pulicat Lake 

Mouth. The proposal by WRD aligns with NCSCM's mapping, both 

identifying the need for targeted intervention in the Charru Mussel-infested 

areas. Recent reports from NCSCM have further refined this by clustering the 

identified 1.70 km stretch into 5 distinct zones based on infestation severity. 

Fund prioritization is therefore recommended for these specific zones, 

ensuring focused removal efforts. This approach will help avoid large-scale 

dredging and preserve traditional paadu fishing practices like Karukkumara 

Paadu and Kandanchedi Paadu, crucial for sustaining native fisherfolk 
livelihoods. (Copy of the report is enclosed as Annexure-5.) 

12.It is respectfully submitted that the Water Resources Department has prepared 

a detailed action plan for the systematic removal of the invasive Charru 

Mussels (Kakka Aazhi) through targeted dredging operations. The plan 
prioritizes a critical 2200-meter stretch in the Puzhuthivakkam-Kattupalli 

region and outlines a phased approach, including pre-dredging surveys. 

execution of dredging, and post-restoration monitoring. Necessary 
permissions and identification of suitable disposal sites are currently under 

process, in coordination with the Forest Department. It is submitted that the 
dredging work is proposed to commence post-monsoon, following the 

completion of tendering procedures. This project is in alignment with the 
objectives of the Tamil Nadu Wetland Mission and aims to restore native 
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biodiversity, improve water quality, and enhance the livelihoods of dependent 

fishing communities. 

13.It is respectfully submitted that the dredging operations fall exclusively within 

the purview of the Public Works Department (Water Resources Department 

WRD). Although the dredging is primarily undertaken in areas impacted by 

fly ash deposits, it is submitted that these areas also coincide with regions 

affected by the invasive Charru Mussel species. Therefore, the dredging 

serves a dual purpose-addressing both fly ash accumulation and invasive 

species control thereby contributing positively to the ongoing efforts to 

combat the spread of the invasive Charru Mussel in Ennore Creek. 

14.It is respectfully submitted that, in pursuance of the directions issued by this 

Hon'ble Tribunal, the Tamil Nadu State Wetland Authority (TNSWA) 

convened a coordination meeting on 23.07.2025 with the concerned line 

departments and expert institutions to review and expedite the implementation 

of action points pertaining to the control and management of the invasive 

Charru Mussel in Ennore Creek.( A copy of the minutes of the said meeting 

is enclosed as Annexure-6). During the meeting, the following discussions 

and deliberations were carried out by this office: 

1. The Executive Engineer, Water Resources Department informed that the works 

taken of 1.7 km, only 200 m is pending and it will be completed by end of August, 

2025. He also informed that the proposal for Rs. 90 cr. was prepared and submited 

to the Secretary, Water Resources Department and necessary orders, funds are 
awaited for dredging in the area for removal of Charu mussel. 

2. The Joint Director, Fisheries Department informed that occupational hazards in 
the creek area noticed due to the Charru mussel. The Principal Chief Conservator 

of Forests (HoFF) and Member Secretary, Tamil Nadu State Wetland Authority 

(FAC) requested the details on the fishing comnunity affected, nunber of 
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complaints received and particulars to the loss of income to fishing community 

due to Charru mussel. He emphasized that Fisheries Department has pivotal role 

in protecting the interest of the fishing community and have to take responsibility 

ensuring the integrity of the channels for sustainable fisheries. He called for the 

proactive intervention and regquested to submit a report on affected fishing area 

and type offish catch impacted, number of compliances received and grievances 

made to the Fisheries Department. 

3. The NCSCM scientist shared that they reviewed international literature and case 

studies on similar invasive species, though not specific to Mytella strigata. lt was 

noted that the Kerala coast is more severely impacted than Tamil Nadu due to the 

high dependence on yellow clam and mussel fisheries for local livelihoods and 

consumption, An experiment by CMFRI in 2019 tested the use of pearl spot fish 

(Etroplus suratensis) to control mussels, but this was limited to laboratory 

conditions and is unlikely to be effective in the wild. The scientist emphasized that, 

globally, including in the case of zebra mussels in the U.S., no robust or permanent 

removal methods exist, and reinvasion is a common challenge. 

4. The NCSCM scientist informed that the primary report has been submitted and 

final report will be submitted by September 2025 as per the sechedule. Dr MGR 

Fisheries university will be submitting the report by Jan 2026 as per schedule. 

Further the NCSCM informed that the hotspots have been identified where the 

removal efforts can be concentrated. 

15. It is respectfully submitted that, based on the coordination meeting convened on 

23.07.2025, a letter has been sent to the Secretaries of both the Fisheries Welfare 

Department and the Water Resources Department, requesting the mobilization of funds 

and initiation of the dredging work. (A copy of the letter is enclosed as Annexure-7.) 

16. It is respectfully submit that the 3rd, Respondent is the Department of Fisheries and 

Fishermen Welfare, is the competent authority to lead the eradication, control, and 
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SUstainable management of the invasive Charru Mussel (Mytella strigata), as the 

Infestation has direct impact on the fisheries resources and the livelihood of the local 

fishing community. The Department is responsible for assessing the impact, 

formulating removal strategies, engaging with affected communities, and ensuring 

ecologically sound interventions. 

17. It is respectfully submitted that the 3rd Respondent be designated as the nodal agency 

for managing the Charru Mussel in Ennore Creek. This office has requested details 

regarding the impact on fisherfolk, including the extent of affected fishing areas, species 

impacted, number of complaints received and the estimated income loss to the fishing 

community. However, this information has not yet been provided. 

18. It is respectfully submitted that the 5h Respondent filed a status report on 

22.07.2024 stating that "It is respectfully submitted that, the only reason for exotic 

presence of charru mussel in Kosasthalaivar Backwater and Buckingham Canal is the 

failure of Indian Coastal Regulation of Port Authorities to stringently monitor the 

discharged ballast water regulation on ships enters into the Kamarajar Port Limited'" 

(Copy of the Report enclosed as Annexure-8) Therefore, it is prayed that suitable 

directions may be issued to the Indian Coastal Regulatory and Port Authorities to 

coordinate with the other Respondents for the timely execution of the dredging work. 

19. It is respectfully submitted that as per the NCSCM report, the 24 km stretch includes 

zones with no infestation, low infestation, and high infestation of the invasive Charru 

mussel. Notably, the report indicates that there is no evidence of Charru mussel 

presence near the Karungali mouth, despite its occurrence in adjacent stretches. This 

underlines the need for detailed, site-specific studies before initiating any removal 

operations. In arcas with low infestation, mechanical, manual, or biological methods 

may be employed for removal. However, expert guidance and scientifically sound 

recommendations from reputed institutions and organizations are essential to ensure 
that removal and dredging activities do not negatively impact the Ennore ecosystem and 
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its biodiversity. Hence, a methodical, well-planned, and ecologically sensitive approach 

is critical for the effective management and control of the Charru musscl. 

I therefore humbly submitted that the above said fact may kindly be taken into 

consideration by this Hon'ble National Green Tribunal (SZ), Chennai and pass 

necessary orders as it deems fit and thus render justice. 

VERIFICAITON 

DEPONENT 

Principal Chief Conservator of Forests and 
Member Secretary 

Tamil Nadu State Wetland Authority 
Chennai-15 

I Srinivas R.Reddy, S/o Late T. Ramachandran Reddy the above named deponent do 

hereby verify that the contents of the above affidavit are true and correct on the basis 

official record maintaincd by the respondent no.4, no part of it is false and nothing 

material has been concealed there from. 

Verificd at Chennai on this thc 23 day July, 2025. 

DEPONENT 

Principal Chief Conservator of Forests and 
Member Secretary 

Tamil Nadu State Wetland Authority 
Chennai-15 
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